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O.A. No. 184/90 19Q
T.A. No.

DATE OF DECTSION 19.2. 199 2.

Shri Ganga Ram & Anather Applicant

ShriS.S, Mainae ' Advocate for theApplicant

Versus

Unisn of India & Others Respondent

ShriO.M. WaQlri Advocate for the Respondent(s)

CORAM \

The Hon'ble Mr. P.K, Kartha, Vi ca-Chairman "(3u^1.)

The Hon'ble Mr. 8,N» Oheun^iyal, Administrative nerabar,
o ' •

1. Whether Reporters of local papers may be allowed to see the Judgement ?

i

'•/r

2. To be referred to the Reporteror not ?
3. Whether their Lordships wish to see the fair copy of the Judgement ?
4. Whether it~ needs to be circulated to other Benches of the Tribunal ? /

(DudgBment of the Beneh deiiusred by H^n'blo
Mr, P.K. Kartha, Vi ess-Chairman)

Th® applicant, uh® is the s®n of the allottas ef a

ra^uay quarter, has pray ad for quashing theimpugned order

allottBB
datad 13. S. 19 89 uhsreby tha railway quartsr alloted to the ,/

had been cancBllaci and the allottee has b®an called upon

ta vacate th® quarter, failing uhieh aviction prQeeadiriga

undsr the Publi© Prsmisas (Eviction sf Unauthorised Occupants)

Act, 1971, havs baen thrsate.ned't® ba initiatsd against him.

On 2. 2.1992, tha Tribunal passed an intsrim ©rdsr directing

thffl r®sp©n<si ents not to svict tha applicant frsm Quartsr

fJe.52/8-5, Chheti Mora Sgrai, Delhi.
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2. On 13, 2« 1991, a Full Bench of tha Tribunal has

hsld in its judgsmsnt that the Tribunal has ths jurisdictien

to aidjudicats upon tha mattar notudthstanding tha intsrim

ardar passsd by tha SuprsinEi Caurt in Union of India Us,

Rasila Ram and Othars,

3. Applicant Nq.I is tha father of applicant Ms. 2,

He rstirsd as G'osds f'larkar from th® Werthsrn Railway,

Applicant f\!Q,2 is employsd as Parcsl Porter at Railway

:Station, Dalhi Duhction, Hs was appaintad as a casual

laGQursr in 1979 and uas regularis«rj as Parcsl Portat on

1,2, 1984, Pram 1, 1, 1908, he hac^ bsen staying with his

fathsr in the GouernmiBnt quarter in quastion,

4. According to th® instructions issu®d by the Railway

Board,, on retirafnent oF a railuay servant, his quarter may

bs allettBd to his ssruing sDn/daughtar eut ef turn prsvided

tha Said rslation Fulfils tha fsllouiing conditionsj-

(i) Ths said relation is a'railway ssryant;

(ii) he/she had been sharing accammodatisn uith

the retiring or discsassd railway ssrvant for

at least six rnonths bsfare the dat?» of retirg-

msnt or dsath;

(iii) ns idut of turn alLotmsnt of aCGOmmod atien is

mada to any such parsons if fchey had'besn

drawing house rsnt allQiJanca suppressing fcha

ffflct that thsy uarrs sharing the aGCommsdation

allattsd to nhsir <" athar/sen/husband/uif h, as

the Case may b©; and



N.

*

3 -

(iu) that the sc©po of thssa ©rdars is tes be
- • \

confined to such of the wards as are regular

smployaes and that casual labour and the

substit-utss uith or without tsmporar'y status

ars excluded from the purvieu af thsse orders,
>

5. Tha applican.t Ni3,.2 fulfillsd the above conditions,

Hs had als© umdartaken that the H,.R,.A, paid ts 'him bs

adjustee! accordingly. In wiau of tha abov/a, the application

is disposed of uith the direiction to the respond ants to

regularise Quarter Mq,52/9-.5, Chhoti Mora Serai, Delhi

in favour of the applicant Ncd, 2 from the date 0f the

rstiramant 0f applicant Ns.l, his fathar, frsm Government

, I _ •

service, H.R, A. draun by ths applicant be adjusted

accordingly. The respondents shall csmply uith the abov#

directisns within a psried of tuo msnths frem tha date ©f

communicati®n sf this order. The interim order passed ran

2, 2, 1990 is hereby mads absolute,

6, Thare'uill be n© erdsr as t@ costs.

4 • • X-
(B,M. Dhoundiyal) (p,K, Kartha/'l ,

Administrative Member \/ice-Chairman(Judl.}


